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. Part IV—Section 2
Tamil Nadu Acts and Ordigances,

The following Acg of the Tamil Nadu _Legiélature -received thé -
assent of the President on the 24th January. 1986 and' is  héreby
published for general .information :—

ACT No. 4 OF 1986.

An Act to pwuulc for the 1ssue of Patie Pass Book to holdefs oﬂ
agricuttusal lands. )

Be it enacted by the Legislature of the State of Tamﬂ Naﬁu in
the Thirty-fourth Vepr of the Republic of India as follows :— '

1. Short iitle, extent and commencement.—(1) This Act'_ "may' ’

be called the Tamil Nadu Patta Pass Book Act, 1983.
(B It extends to the whole of the Siafe of Tamil Nedw.
(8) It shall come info force on such date as the Governmeng

ay, by notification, appoinf end different dates may be a.ppointed-_‘
for different areas and for different provisions of this Act.

(A Group) 1V-2 Bx. (39)—1 [ 151
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2. Deﬁnmons —-ln this  Acq, unless {he congex{ otherwse

. reguires,—

(1). “‘agriculjure’ includes,—

(@) horticulture;

(b) the raising ol crops, grass or garden produce ;

(¢) the use by an agriculfurisy of land held by him, or parg
thereof, for grazing ;

(d) the use of any land for the purpose of rajsing
magure Ccrops ;

(e) dairy farming ;

(f) poultry farming ;

(9) livestock breeding ;

(h) growing of trees ;

‘,anc_l * agricultural > shaﬂ be construed aocoxdmgly,

. (2) “ eredit agency ” mesns any individual, co-operapive
credif ‘society by wha{ever name called, including a land develop-

- ment bank, & commercial banlk, a private bank or any opher aganey
the main objee of which is o lend money ;

(3) “Government” means the State “overnment ;

(4) ‘“"land "’ means agricatfural land, (hap 1s go say, land

which s used or &apable of being used for agriculyural purposes or

purposes sub-servient theveto and is eifher assessed {o land revenue
in the Si{ate or is subject {0 = ivcal raje assessed apd collected by

. officers of the Government as such and jocludes horgiculgural land,

forest. land, garden land and plantations, bug does nof include

- house-sijte ;

(a) “ limited owner 7 moeuns any person cnlitled {o a life
esfate i any land and includzs persons dem ing  righgs through
him. .

Bzplenation.-—A person who has a uight {o enjoy the land

'during his lifetime shall ‘be deemed to be a limited owner notwith-

sianding that he has no power tulali-enate the land ;

(6) ‘‘owner’’ means any person holding land in severalty

or-joinfly or in common under a ryotwari septlement or in any
way subject (o the paymen; of revenue direet to the Government

" and includes a full owner or limited owner but does not include &
.mortgagee, lesses or a {enang ;




. {7) " patts pass book means th& patta pa.ss book
wnder section 3 ; ‘ IRy
/8) “person” includes any compaay, . ﬁnn soc:lety-"or
associetion of jndividuals, whether 1ncorp01ated or not, _Lor. a.ny
private. trust or publie trust;~-- . e
(8) ** registering suthority ’ means the, eoqstermg "oﬂiqh
appointed undel the Reglstrauon Act, 1908 (Central Ac{-, XVI 'fg):# :
1908) ; o "fl q,
(10) ** Tahsildar *° means the "Tahsildar ha.vmg ]u:r:[s'd1e4-,1<:~n?f "?
¥ - over the area in whick the land is siguated.or any ofher officer ef’ -];hig%“
- Revenue Deparfment not below the rank of Deputy Ta.hqllda.r 'ati 110-:'
rised by the Government, by notifieation, - to.exercise - ‘the’ 1’)’"’ “"
conferred on, and discharge iie duties imposed upon, 'rhe Tah”'silda-
under this Act, for such area as mn.y be ¢ ec.1ﬁec] 1n thp inotifi
catlon A
. Issue of paita pass book. -—(1) The T&hSﬂd&l sha]l glsuen. y
patta pass book to every owner’ in respect “of ‘land owned:by: Gt
on an’application made by him in this behalf. Any a;éphcaf 611; '%
received wuder this section shall be acknowledged by the a.hsﬂd MQ“"‘
ot any ofher officer authorised by him in this behalf.. ke

(2) A Laluk shall be the unlt for .the 1'=Sue of patta”

. ,'..

hool.

na,mcfn under sub-section (8) of sect;on 1 bnnglng t,hls sect;[on:’,s nt
force in an area and before undertaking'the =~ work rela[;mg to“'*

: issue of patta pass book, the Tahsildar-shall publish a notlce lmeac}l
. village in such area informing the public that patta pass boBk":J
] {0 be‘ issued under this Act o every owner avd such owner:>ali
_ apply for the issue of patta pass - hook is provlded unde

; sec{iomn. S

i

(5) The notice shall contam such {urther partmulal-s
? shall be .published in such manner, as may be 131escr1bed“'

(4) The application under sub-section (1) ' shall bé i ‘su
form, shall contain such declaration ard particulars;-and’ sha]l
made in such manner and within ‘such time, .as may be prescrlbeﬁ

(5) In cases where no q.pphcauon has.been. made by any*t;vén

s within .the time-limit referred to it sub-section (4) in respectaof}' i

K Jand, {he Tahsildar shall, based on the entries made in ‘thé: reac-.c:n‘J §;

T'+  avajlable in his office, -cause & notice to be served on ths’ owﬁé" '

the lend concerned requiring him {o furnish any 1|1format1b COBRY anr

~produce any document for his inspeection and. also to- make% h19,~§g}f >

represen{ation, if any, in wmmg for making necessary erfn ¢ 1ﬁ"!‘“*{°§'r

respect, of the land concerned in the Register of Paiin  Pass, Bdf)_ Sh

' maa]:n[amed by him and for the purpose of 1ssu1ng the mt{m 'M" ;
bOO . . ‘;. (IR"\"
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'.(6)- (@) Any owner on whom a notice has been served under

© sub-section (5) shall be bound to furnish or produce for the inspec-
.tion of the Tahsildar within such {ime as may be specified in such

notgice or within such further time not exceeding thirty days as the
Tahsildar may, in his diseretion, allow, all such informafiou or
dooumenys, nesded tor making neesssary cnities in the Register of

Patta Pass Book in respeci of the land concerned or for phe purpose

of jssuing the paita pass book, as may be withjn his knowledge or
in his possession or power.

(b) Where, any informagion is furnished or any document
is produced in accordance with the notice -mder sub-section (3), the
ot any officer authorised by him in this Dbehalf shall
give a wriften acknowledgement thereof {0 the persou . furnishing
or producing the same awd shall endorse on such document a nofe
under his signature stating the rfacg of 1(s producgion and the dage
thereof. .

(7) On receipt of the application ander sub-section (1) or on

the basis of information obtained by the Tahsildar under clause ()

- of sub-secgion (6), the Tahsildar shall {oliow such procedure as muy

be preseribed and shall also give a reasonable opporiuni(y (o (he
persons having interest in the land to make theiv representations
either orally or in wriging. * After cousidering the claims of {he

", persons having ingerest in the land, the Tahsildar shall determine as

to whom the pat{a pass book is to be issued and shall jssue a paifa

~pass book accordingly o the owner of the land concerned :

Provided that in the case of any owner who bas nof made an
application unac. sub-section (1) and in respect of whom a nepjce
has heen served under sub-section (5), no patta pass book shall e
issued by the Tahsildar. unless a declaragion in the preseribed form

id IﬁI‘ed by the owner concerned before {he Tahsildar:

- Provided further that in any case wherc the Tahsildar js
safisfied that any persont is Do the owner of anv land for which a
pafta pass book is applied for or claimed. he «hall for reasons (o be
recorded in writing reject. the applieation or elaim. for the issue of
& pajta pass book in respeef of such land.

{8) The pafia pass book shall ha in such form as may
prescribed and contain the following parficulars. namely:—

be

(@) ‘the survey number or sub-division number, extent snd

' loct;,l'ﬂarde, if any, of the land;

e (b) the name and address of the owner;

B (a)_such_ot_her pargiculars as may be prescribed. -
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“in the patta pess book ré
auntil the conmfrary is pmved Or & new engry 1s lawfullvr subst]{;ut

(9) While issuing & pa,tta. , pass boek- under, t_h1s secmo
Tabsildar shall cause all jhe entries and: . pergiculars,as coufam
in such patte pass book, {0 be: ma.de in ﬂle Beglstel of Patta_P

record. The. Regisier of Patta Pass Book ‘shiall be- 1n such .form d,ﬁ#-
maintained in such manner, as may be preseribed. - - w

(10) The patte pass book shall be. lssued under thls sectmn,—
payment of such, fees as may be- PI‘ebGI.'-.leCI L Ry

shall be presum,d 1-,0 be flue. and con"é

therefor. : . o

(’.2) No document referred o in  subssection (1) sﬁall,
registered by the 1e.glsf,eung authority, unless - the .pers
ljable to pay the regisfration fees ulso  pays to the - reglst,enn‘ ,
authority such fees as may be prescribed for making necessary- entrlé _;,
relating 0 such transfer in the patta pass bock. On ﬂua registration " f.;;
of such document snd after making necessary entries in -jhe patis . ¢
pass book, the registering authority shall make o repory of . such ~ 2
registration, and also send a certified extract of the said éntries to .~
the Tahsildar. ' T

(8) On receipt of the ecertified exfrac{s of the engries.ir -
relaging o such - transfer, the Tahgildar shall cause necessary. (Y-
changes {o be carried ouj in the Register of Patta Pass Book: majn- -\\"
{aun.d by him and shall also cause necessmr changes {c be earried -\
ouf in fhe Pagta pass hook already issued ander section 3. or .as {ha.-
cage may be, issUe a new putis pass book, after sub-djvision; 1f
necessary, within such fime and on' eollection of auch fe(fl ‘a8 mﬂ.y b
b presc11bed ' o L :

Eniries ih the patta pass boo,c to bz prima facxe t.w;lence of; '
m?c —The enries in the patta pass honk 1ssued by the Tahsﬂdar i
under section 3 shall be prima. facte ~vidence, of title -of iho- personm B
in whose narae the patta pass hook has been 1<3<;ued to the- par cels. of-;
land entered jn the pajta pass’ beok, free of any prior encumbmncé
unless otherwise specified therein. s T ~

7. /’f'qmqw ion of mghis (0 be 1.9770”#& —-~(1) Any Jerson’ acqmrmg
by euccessmu survivorship, -inheritance, partifion, purchage;’

e e e denree or order of A contt or” by order o?!' the
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.. owner. shall repori. in writing his acquisition of such right to the
17t .-, .Tobsildar within three months from the date of such acquisition

T or Wlt,hm such furthel period, as may be prescribed, and the
“said "officer shall give a written acknowledgement of the receipt of

m-.-
T

270 . Ezplanation.—A pevson in whose favour a  morigage Is
AL dmchaaged or ex{inguished. acqupe% A right within the meaning of

r o \thls secﬁon

“(2)” On receipt of repor{ under sub-section (1), the Tahsildar
s}:gall -cauge necessary changes to be earrjed cut in the Regisier of
- Patta Pass Book mamtalned by him and shall also cause necessary
ghanges {o be carried out in the pagta paos book already iscued under
-I"r,secuon 3, or as the case may be, issue a new paffa pass book
_..after sub- d1v1s1on if necessary, within such time and on collection
‘-._ of such fees, as may be prescribed:

-Prov1ded that before causing any such changs {c be cauled
__-,;out or issuing such new patta. pass book, T,he Tahsﬂdar shall fellow
: v"ﬂm procedure lajid dowg- in sub-section {(3) of section A

8. Certified copzes—Apphcatlon for certified copies of entries in
e Register of Patta Pass Book may be made o, and such copies
iy be issued by, the Tahsildar, in such manner and on collecr[;mn
of 'such fees as may be preseribed. |

: 9,_, Presentamon of patta pass book before cwdzf aqency.—Ivery
owner. nf ‘the land takmg financial assistance or a loan from any
c,red1t ag\ncy‘ on security of land. shall preduce the patia pass Look
' B_tlﬂg to his land to such credit agency. The credit agency shall
icpuse’the necessary entries being . made in the patta pass hook.
=g1vl,ﬂﬂ' pa,rt]culars ot such financial asqwtance ar loan and the charge
'mortgage erested hy the ownsv in. respect of the land in  {he
ecfive colurnns prowded in the pattn pass book, {n_such. manner
gEmay be preseribed. A copy of the extract 5% the said enirjes shall
"s,q;be sant, bv the credit agency {o ‘the Tehsildar within  sueh
eriod: &s may be prascribed. On receipt of such sopy of exfract the
ldar shell malke {he necessary enirjes ol the grang of such
el assistance or losn ‘and the crenﬂon of charge or morigage
pect of the land held by such owner in the Register of Petin
ook miaintained by him,

R

_"‘-’-Govcrnment or other authonty any nght in or over any land as.

1 the report-to the person making it:

7 Provided that where the person acquiring the right is a minor
1 -7 or otherwise dicqualified, his guardian or other person having
T’ charge of his property shall make the reporg to (he Tahsildar :

| Provided furtber thef any person acquiring a right by V“t“e
17 of a registered document shall be exempied irom ghe obligation (o .
L0 -‘report'to the Tehsilder. -

Y

e

a
&
b
1l



(3]

- any modification in the enfries 1o the patia pass book, he -shall
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10. Modificagion of engries i the patta pass book.—(1) Wheie
any person claims ghat any modificagion is required jo respec of any -
eniry in the pagta pass book already issued under seegion. 8 either
by reasou of the death of any person or by rcason ol the fransfer of .
intcrest in the land or by reuson of any other subsequent change 3V)
circumstances, he shall make an application to the Talisildar for the .
modification of the relevant entries in the patta pass book.

(2) An application under sub-section: {1) shall contain J_S'uah_ ‘_;3'_’_-"
pargiculars as may be preseribed and.shall ve accompanied by -{he -~

documents, if any, relied on.by the applicant as evidence ih supporf

il

of his eclajm.

(3) (@) Before passing am order on an application .under. sub- ..
section (1), the Tahsildar shall follow such procedure as may be ...
preseribed and shull alsp give a wmeasonable opportunity’. to- the. -
pargies concerned to make théir representations eigher orally or in -+
writing. If the Tahsildar decides thaf any modifieation should be -
made 1n respecf of engries in the pagta pass book; he shall pass am ..
order acecordingly and shall make such consequenfial cnwnges in the -
patta pass book, as appeac (¢ him to be necessary, for giving effect .-
to his oxder. _ - ' o

(b) 1f the Tahszjldar decides that thers is no cass for effecting -

1eject (he applicagion. : : : o

(¢) An order under clause (a) or elause (b) shall-coﬁtﬁiﬁj_{hé':ﬁ |
reasons for such order and shall be communjeated to the parties =~
concerned in such manner as may be prescribed. o RS

11. Persons to furnish informagion.—(1) Any person whose rights:
or interests are required 1o be, or have been entered in any patte pass:i
book under this Act shall be bound, on the requisition of the Tahsil- -,
dar engaged in preparing or modifying the entries in the patts pass
book, to furnish or pruduce fov his inspection within such time'as &
may be specified in such requisition or within such further time as:y
{he Tahsildar may, in his diseretion allow, all such infoymation’ or o
documengs wecded for the correct preparagion or revision;thereof iag.

may be within his knowledge or in his possession or power. e

¢

produced in accordance with the requisition under sub:secgion (1), 3
the Tahsildar or any officer authorised by him in '{;his'_béhélf’-‘%h’_lﬁlﬁ"‘
give a writien acknowledgement theréof to the person: furmishiniidy
or producing the same and shell endorse ot such ‘docurisnt ‘&' HOFEN
under his signature stating the fact of its production  and“the!;
thereof. : BRI 1

e . .o . - TR SO P s
(2) Where any information is furnjshed or any documeny: i85
DEES

L e ...-_-nn--unnnl‘ul;i.ﬂliii
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12. Appeal.—Any person aggrieved by an order made by the
Tahsildar under this Act may, within sueh period as may be
"prescribed appeal (o such authority as may be prescribed and the
_ decision of such authority on such appeal shall subjecg (o the
- pmvlslons of section 13, be final.

13. Revzswn.—-Any officer of the Revenue Deparpment net
 below the rank of Districir Revemue Ojficer auﬁ\cused by the
-Government, by notification, in this Yebalf for such areca as may be
specified in the notificagion, may of his own metion or on {he
applicagion of a party call for and exmmine the records of any
Tebsildar or appellate authority within his jurisdiction in vespect of

any proceeding under this Aet and pass such orders as he may
think fit:

P10V1ded that no such order prejudicial to any person shall ve
made unless he has been given a reasonable opportunity of making
his Leplegentatlon

14. Bar of -suits.—No suit shall lié againsg tbe Governmeng or
any officer of the Government, in respecy, of a claim o have an enpry
made in any patta pass book that is majntained under fhis Aect or
to have anly such entry omitted or amended:

- " Provided that, if any person 15 aggrieved ag to any right of which
he is in possession, by an entry made in the pagta pass book umdc:
this Act, he may, 1ns1;1tut,e a suit agains{ any person deuying or
interested to deny his tigie to such right, for a declavation of his
rights under Chapter VI of the Specific deljef Acf, 1963 (Central
Act 47 of 1963); and the enfry in the vatta pass hook shall be
emended in accordance with anv such declaration.

15. Cerified copies of records to be annexed o plaimt o7
‘application.—(1) "he plaintiff or applicant ia every svif or applica-
tion, as hereinafter defined relating to land situated in any area to
_p Which this Ac{ applies shall annex to the plaing or application a

--'ceruﬁed copy- of sn entry in the Register .of PaLta Pass Book or the
_pahta pass book relevarg to such land.

(2) It the plaintiff or applicant fails to do so, for any cause
which the cour; deems sufficient, he shall produce such cergified
copy -within & reasonable time to be fixed by the court and if such
: _cerpﬁed copy is not so annexed or produced, the plaini or application
. shell be rejected, buj the rejection thereof shall not of its own force
preclude 'the presentation of a fresh pla,mt in respect of the same
cause of action or of a fresh application in  respect of the . same
“subject mafter with a certified copy annexed. -
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(8) In this secgion,—

() ** suit ’ mesns s suif o which the rpl‘OHSan*s of tas
Code of Civil Proceduwe, 1908 (Cengral Act V of 1908) apply,

(b) *“ applicaion ”’ means an applica{ion,—
(1) for the execution of o decree or order in s suit, ;

(3i) for the ﬁllng of an agreenent stating a case for the
opinion of the court under the said Code of Civil Procedure; -

. (iii) for the filing of an agreemeng to refer to arbitration
nnder secgion 20 of the A1b1t,ratlon Act, 1940 (Centml Act 10° of
1040) ;

(iv) for the filicg of an award under section 14 of the said
Arbitration Aect;

(v) of any other kind to which the Government_inay, by
notification, divect, that this section shgll spply;

(c) an spplication shall be deemed {0 relaje to land, if the °
decree or other magter with respeet to whwh an a.pphoat]on is made,
relajes {o land. - '

16. Penalty fure fedlure to furnish informapion.—If any person- .
tails fo furnish any information gr o produce any document requisi-

tioned under sub-section (5) of section 3 or under section 11 within_ .

the time specified in the requisition under that sectiom or within~
the fuether time, if any. allowed by the Tabsildar under that section,
he shall be punlshable with fine, which may extend to ‘{wo hundred

rupees.

17. Penalty for furnishing false informagion.—If any person
who is required to furnish any informaiion under .this Act, ”
furnishes any informstion which ke knows, or has reason | to -
believe {o be false, he shall bs punishable with imprisonmen{ for .
& term which may extend to three months or with fine, which ma.y‘ ‘
extend to one thousand rupees. S

18. Cogmizance of offences.——No . coury shall take cognizanes -

of any offence punishable under this Act except on complafnap
in writing made by an officer authorised in-this behalf by. the .

Government.

19. Protection of action aken in good faith.—No msujt or -

“other legal proceeding shall lie against any officer or authority |
for anything which is, in good faith, done or intended to he done -

m pursuance of th1s Act . or any rule made thereundsr

(A Group) IV-2 Ex. (39)-—2
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20. Exemption—~Nothing -contained in this' Act shall apply to

any land owned by the Central Government or any State Gov ernment gn

or eny local autbovity. - - by

: su
:} 21. Acg t,O override ogher laws, ejv.—The provisions of (his Acy, as
1 shall have effec{ notwiihstending anything iunconsisient {herewith A

contained in any other law, cusgom or usage. or .conjract.

22. Power to make Tules.-—(1) The Goverwment may make rules

; for carrying ouf the provisions of this Act. ?’;
P 2 (2) Al rules made under this A.m;'shal-l be: published in the
- Tamil Nadu Governmeng (Gazetpe and, unless they are expresséd
to come into force on o parpicular day, shall come jngo force on n
f,he dey on which {hey are so pubhshe.d L .o L

i (3) Every rule made under this Act shell, as soon as pos‘qb

' afﬁer it is made, be placed on the table of bogh Houses of Lhe
Legislature and if, bciore the expiry of {he session in which if is
s0. placed or the nexj session, both Houses agree in making any
'mod1ﬁcat10n in -any such rule or both Houses agree thaj  ihe
rula’ should not be raade, the rule ghall thereafter have effect, onlv,
in such modified form or be of no effec{, as the case may be, so,
however, that any such modificajion or annulmeng shall be without
prejudice to ghe validify of anyghing previously Jdone under  {hagp
rule. :

o 23. Issite of patta puss book for fouse site —(1) The Tahsildar
L chgll jssue o paj{a pass book 1o every owner in respect of  {he
" house site owned by him.

(2) Save as otherwise: plovided in this Act,- the provisions of
th1s Act snd the rules made thereunder shall. so far as may be,
apply in relatiom to the issue of patte pass book for house sige

- under this secgion, as they applv i velation {0 the jssue of patfa
‘pass book for land under {his Act. '

n

H

Ezvianation.—or the purposes of {his seciion.-—

. (a.) “house site”’ means 8 plot of land held for Lujlding
purposes -whether any building jis actually erecied thereupon or
no¢, and includes the open ground or courpvard enclosed by; -
a.d]acent to, auy building erected Lhewupnn but does nof m(h!de
land as defined iu clause (4) of secyion 2; i

[ —p B e Bt it A -

(b) “‘owner” means any person holding louse sije in
severalty ‘or jointly or in common either &5 [ull owner or Iimited
swner, but doe% not 1nc1ude o morjgagee, lessee oOr tevant;

-

| (c} patta pass boo " means the patta pass book lssued
L lm&er t,hls sec{ion. . g -
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24. Power o remove difficultiés. (1) 1f any dliﬁculty arjses. 1n""'
giving effect to the provisions of this Act, t%e Government gy,
by order, published in the Tamil Nadu Goverhmeny (azetie, miake

. such prov1s1ons not inconsistent with the- provisions 'of :this Acﬁ,
as appears o’ them to be mecessa.ry or expedwnt fo,r removmgr-’th'
difficulty: - _ R

TSI
ELPRV PRIl 2 R

Provided ‘that nd order shall be made &f[;er t,he expu'y Of- twd
years from the date of, publication of tlns Act 1n the Ta,md Nadu
Government Gazegte.

(2) Every order- made under th1s s€ction sha]l “as soon :ﬂs 3"2
may be ofter it is made, be lajd before both Houses of: che
Legislatura. - : . O g '

(By order of ‘the 'Governor_)
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a ' PRINTED AND PUBLISHED BY ‘THE DIRECTOR OF STATIONERY AND PRINTING
MADRAS, ON BEHALF OF THE GOVERNMENT OF TAMIL NADU b
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